
S 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH 	AT HYDERABAD 

GA 304/94, 

IaMP2rimnuathj 
Nra. L.Narayanamma 

Mrs.V.Vijaya 

flrs,S.Siva Parvathi 

Mrg.Ch,Salamma 

Mra.K.Annapurna 
7 N1,'aJ11.Litha Xuriari 
8. Smt.T.Janaki 

Ot. of Drder:11-'3-94. 

9 Smt.t.Koteswaramma i L5,i irs ,u .eetnarauIarI,nia 

11.K.Manikyam Mrs. 

1 2.Mrs.K.Tirupatamma 

13 .Ilrs.K.Bhudevamma 

.Appplicants 

Us. 

1, The Telecom DjstEjc 
I 
t Ençgineer, 

- Onwle. 

2. The Chief General Manawr, Telecommunications, 
Doorsanchar Ohavan, Hyd. 

3, The Director Inera-1, Telecommunications, 
Sanchar Shaven, New Delhi. 

4. Union of India, rep, by its 
Secretary, Ministry of Finance, 
New Delhi. 

- - - - 

Counsel for the Applicants 
	Shri K.Uenkatesuara Rao 

Counsel for the Respondents 
	Shri N.R.Oevraj, Sr.CGSC 
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THE HON'BLE SHRI T.CHMNORASEKHAR REDO? : MEMBER (j) 
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O.A. 304/94 
	

Ot. of Decision 	11.3.94 

DR 0 ER 

As  per Hon'ble Shri T.Chandrasekhara Reddy, Member(Judl.) 

This is, an application filed under section 19 

of the Administrative Tribunals Act to direct the respondents 

to pay dearness reJief on their family pensions with effect 

from the date of their appointment on compassionate grounds 

with all consequential benefits and to pass such other order 

or orders as may deem fit and proper in the circumstances 

of the case. 

The thirteen applicants in this Oh are the widows 

of Telecom employees who were appointed as" Tele('ernn.offt6e 
Office A asistants and Group'D personnel oPctpas'itnat1 

(-TTgroundb following the death of their hásbands. 

The respondents had denied payment of dearnessirelief  on 

their family pension from the date of their apointrhent an 

compassionate grounds. Hence, the present DR is filed by 

the applicants for the reliefs as indicated abovh. 

We have heard Mr. K. \Jenkateswara Rao counsel 

for the applicant and Mr. W.GaSkara Rao standing  counsel 

for the respondents. 

. 	- CA. No. 1116/93 had been filed by the applicant 

therein who stand's on sirnilar4potting to the applicant0 

herein in all rspocts. The Division Bench of this Tribuhal 

consisting Hon'ble Mr. Justice \J.Neeladri Rao, Vice—Chairman 
C 

and Mr. P.T. Thiruvengadam, Member (Administration) 4 heard 

and disposed of the said Oh No. 1116/93  as per order 

CF 	-r 
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dt. 13.9.93 by giving certain directions. As the applicants 

herein as already pointt4yut stand on the same hatting as 

the applicant in OA.F 1116/93, it will be just and proper to 

dispose of this On also  by giving very sarIu3 directions that 

were given in OR. 1115/93. In the result, the respondents 

are hereby directed 	to pay relief on family pension 

to the applicants Prom the time they were emp1oyed 3sr6/Gp.t 

even though they are appointed on compassionate grounds. 

But the arrears of pension shall be restricted only for a 

period of one year prior to the Piling of this OR that is the 

+2 

arrears of pension are directed to be paid the applicant s 
I 	 (¼ 

by the respondents from 1.3.93 or from the date of appointment 

of the applicants whibhever is later. This order shall be 

implemented by thetie'pondents within 4 months from the date 

of communication of this order. 

5. 	 OR disposed of accordingly. Parties shall bear 

their own costs. 

(T. CHRNDRA5RARED7 
MEMBER (JuoL. 

I 

I 	

1 

Dated : The 11th March 1994. 
(Dictated in Open Court) 	

puty Registrar(J)CC 

To spr 
The Telecom District Engineer, Ongole. 
The Chief ceneral Manager. Telecommunications, 
DoorsarlcharBhavafl, Hyderaiad. 
The Director General, Telecommunications, Sancharbhavan,NeW 
The Secretary, Union of India, Min.ot Finance, New Leihi. 
One copy to Mr.K.VetikatesWara Rao, Advocate, cAT.Hyd. 
One copy to Mr.N.R.Lvraj, Sr.CGSC.CAT.Hyd. 
One copy to Library. CAT.HYd. 
One spare copy. 
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IN THE CETTRJL ADi1I1TISTB.kTIvE TRIBJNAL 
IT!DEA2D 2EECH AT HITERADAD 

THE NON' ui: tR.3  LICTJ/E V.NEELADRI BAD 
VICE cnj 

AND/ 

THE HON'ELE i;iR.AJ.GORTI-ff 	IER(AD) 

AND 

THE HOE' BLE MR.TCCHDpJEKrrR REDDY 
MEMBER(JtJDL) 

AD 

THE I-ION' DDE MR .41 RANGARAThN : M( ADE) 
Dateds R - 3 -1994 

DDEP/JUfl3 iThNT 

.A/R .A .,'C. .\iNo. 

in.. 

O.A.No. 	 I  

T.A,No. 	 (w.p. 

Adrntted and Interim Directions 
Issud. 

All d 

Disposd of with directiods 

Dismssed. 

Dis#ssed as withdrawn. 

Dis i ssed for tfau1t. 

Rejected/Ordereo. 

No order as to costs 
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